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FINAL ORDER NO. 51659/2019 
 

DATE OF HEARING  : 06/12/2019. 
DATE OF DECISION : 06/12/2019. 

 

ANIL CHOUDHARY :- 
 

The learned Counsel mention that they filed the appeal 

after 30 June 2019. As they want to avail the “SABKA VISHWAS 

(Legacy Dispute Resolution Scheme, 2019)” they are required to 

withdraw the appeal first and they filed the declaration and avail 
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the Scheme. Accordingly, this appeal is dismissed as withdrawn. 

The miscellaneous application is also disposed of.  

 
 

(Dictated and pronounced in open court) 

 
 

 
                                (Anil Choudhary)  

Member (Judicial) 
 

 
 

(C.L. Mahar) 
                                                                Member (Technical) 
PK 

 

 

 

 

 

 

 

 

 

 

 

 

 


